From:
Principal District & Sessions Judge
-cum-Sp!. Judge (PC Act)(CBI),
Rouse Avenue Court Complex,
New Delhi.

To,
The Registrar General,
High Court of Delhi,
New Delhi.

No.MPIMLAS.IRACC Gaz.2025] )Y /B

Dated &4/22/3024

Sub:- Monthly progress report of the Courts setup for trials against sitting and

former Members of Parliament (MPs) and Members of Legislative

Assemblies (MLASs)

Ref:- No0.5384/DHCI/Gaz/G-2/2022 dated 28" SEPTEMBER, 2022.

Sir,

With reference to the above mentioned letter, please find enclosed
herewith the monthly progress report of the Courts setup for trials against sitting
and former Members of Parliament (MPs) and Members of Legislative Assemblies

“(MLAs) for the month of JANUARY, 2026 in the prescribed format from the
following Judicial Officers of Rouse Avenue Court Complex, New Delhi for

information.
Sl. No. Name of the |Designation L.P [Instt | Cases | Cases Dis |Pendency
Judicial received |transferred as on
Officers by i 31.01.2026
transfer !
Sh. Dig Vinay s i
; Special Judge i
1 Singh PC Act)(CBI)-09 16 3 0 i 0 4 15
— 2 Sh. Jitendra Special Judge ; “
Singh PCAct) (CB)-23 | % | # 1 o » i
3 Sh. Vishal Special Judge {
Gogne (PC Act)(CBI)-24 il s IR . § 5
4 Sh. Paras Dalal |Aadl.Chief
Judicial Magistrate- | 20 0 0 | 0 5 15
01 !
5 |Ms. Neha Mittal  [AddI.Chief ?
Dudicial Magistrate- | 21 | o £ & 4 3 18
03 |
6 [Sh. Ashwani Audl.Chief |
Panwar Judicial Magistrate- | 21 1 0 ! 0 i 21
04 |
TOTAL i
130 | 8 2 f 3 15 124
AL .
Q- ) Yours faithfully,
OQQ ¢ +[GENERAL RECEIPT
(S " | High Court of Delhi
v @\:"‘ vf | O
kY %;x.-' N \ 10 FEB 2026\
& o e \ 2 :
*F S a ¥ s (Dinesh Bhatt)
X P 09 Princir .l District & Sessions Judge
a4 VRO I iid -cusn-Spl. Judge (PC Act) (CBI)
O &Y Rnuse Avenue Court Complex
Q ¥ New Delhi
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-MONTHLY PROGRESS REPORT OF COURT DEALlNG WITH CASES AGAINST MPs AND MLAs
REPORT OF THE MONTH OF JANUARY-2026
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020} (MF

DIG VINAY

e e s e St P

IFM r E:‘

Y SINGH

Special "”'{}’“ (PC Act) (CBI
/1 fu\s Cases)

Name of the Presiding Officer

o

Designation

Tele

DIG VINAYSINGH ™=

New Delhi

Ty WU T

C wurt No f{’j') Eifth Elmf—
ouse Ave nueDlstnf‘tCOLm

Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)

Rouse Avenue District Court, New Delhi.

3. |Date since which posted in the court 29.04.2025 (A/N)
4. | Total number of cases pending on the first day of the month
16

5. | Number of cases disposed/transferred in the month with detail i.e.

conviction, acquittal, discharge, acceptance of closure report, etc 04

(01 SC, 2 Crl. Revision & 01 Misc. DJ ASJ)

6. |Number of cases pending on the last day of the month 15
7. | Number of cases instituted in this month 03

(01 Crl. Revision & 02 Misc. DJ ASJs)

2b-
ke
(Dig Vinay Singh)
Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi

Special Judge (PC Act) (CBIF09
(N ’&F | MLAs Cases)
1se Avenue District Court,

New Delhi
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Snecial Judge (FCAct) (CBI)-08

2 N—— i L L P et A R o it : 2 - __ (\MPs/MLAs Cases) .
' SI|CNR No. and Cause title] Nature - Penal statutes involved | No. of accused Whether accused is sitting or former-MPAVHIA FiftDRFeof, Date of
No Whiather State goie; Rousc Avenue Dististittiont,  cognizance
* complaint case or closure New Delhi
report
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 10 Former 27.04.12 08.06.2012
CBI1/46/2019 IPC MP
1 CBI 13(2) r/w 13(1)(d) of PC Act,
Vs 1988
Ambumani Ramadoss
etc.
DatePresent \ Detail of prosecution |Statement| Detail of defence [Date sincel Whether there is any stay of proceedings ordered by superior court, if | Whether any | Expected date
of Stage of the | witnesses of accused witnesses when yes give detail interim of disposal of
Fra case - matter orders are case
min Whether has been existing in
g of recorded posted for the matters
Cha or not final
rges argument
s
Witness|Witnesse Witness Defence | Defence -No- i Disposal
es cited s es witnesses | witnesses Although there is no stay, the progress of the matter is stalled because of -No- within two years
dropped|examine cited examined the following reasons. from the date off
d Vide order dated 07.10.2015, the 1d. predecessor court ordered the framing framing of
For Charge. 119 N/A N/A No N/A N/A N/A  of charges against 5 out of 10 accused, while discharging the remaining 5. On charge.
mal| Awaiting being challenged by the 5 accused who were charged on one hand, and by CBI
char|Clarification on the other hand regarding the discharged accused, vide order dated 29.07.2019 ] chuments
28 o/ in Crl. MC no. 4442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017 & Crl,] in this file
yet | orders or Rev. n0.38/2016, Hon’ble DHC remanded the matter back. Comprise
o e ditections of However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme approximately
: Court remanded the matters back to the Hon'ble DHC for reconsideration on the 11,000 pages.
gt th.e IR merits. The above judgment, however, indicates that the impugne " ‘
ed |High Court/ order/judgment dated 29.07.2019 of the Hon'ble High Court has not beejl
‘ furthe:r quashed and set aside only regarding the accused who were discharged by this
‘proceedings ‘ court and were petitioners before the Hon'ble Supreme Court, and it does not
‘ pertain to the accused against whom charges were earlier directed to be framed. l
Therefore, the accused persons have sought clarifications on these aspects ‘
I and the effect of the judgment dated 27.07.2022 in the pending Crl. Rev. Nos. ‘
‘ 38/2016 of CBI and other connected petitions, i.e., Crl. M.C. Nos. 4442/2015,
\ ‘ 5003/2015, 5005/2015, 5007/2015, 58/2017, scheduled for hearing before the
L L J Hon'ble High Court on 04.12.2025. J




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 154"/20"0 tltled Court,

below mentioned points have been added.

Short Summary of the work done in the case durmg the

#09.01.2026

Matter had to be adjourned because of pendency of petitions |
before the Hon’ble High Court under nos. Crl. M. C. No. |
4442/2015, 4443/2015 as well as Crl. M.C. 4480, 5003, 5005,
5007 of 2015, and Crl. Rev. P. 25/2016 & 38/2016 as well as‘
58 & 688 of 2017, the matter had to be adjourned along with |
connected case titled as CBI Vs. K.K.Aggarwal, particularly in |
view of order dated 19.09.2024 and 12.03.2025 passed byl
Hon’ble DHC in Crl. M.C No. 4442 & 4443 of 2015, as thei
issue before Hon’ble DHC is whether the order of DHC dated |
29.07.2019 was set aside by Hon’ble Supreme Court on
27.07.2022 only qua the discharged accused or also qua the'
accused against whom charges were ordered to be framed.
Also in view of orders of the Predecessor Courts dated
09.09.2022, 24.01.2025, and the order of this Court dated
24.12.2025 until the above mentioned aspect is clarified the
matter cannot progress. The matter has been adjourned to
28.03.2026, i.c. after the hearing before Hon’ble DHC which |
is now scheduled on 16 March 2026.

‘The Action plan formulated and the steps taken | The specific reasons, if any causmg delay in disposal of the matter
month \ for expeditious disposal of the case

VINAY SINGH

\‘['i

sfoga.,motlon vs. Union of India & Ors.”

) : e

|

\ scheduled for hearing before the Hon’ble H@h Court on l6 03. 70”6

‘Crl M. C. No. 4442 5003 5005 5007 of 70]5 and 58 of”Ol7 and Cr]
Rev. P. 38/2016 are pending before the Hon’ble High Court. Also
i documents of this file comprises of approximately 11,000 pages.

| Although there is no stay, the progress of the matter is stalled because of
the following reasons.

Vide order dated 07.10.2015, the Id. predecessor court ordered the
!framing of charges against 5 out of 10 accused, while discharging the
lremaining 5. On being challenged by the 5 accused who were charged
on one hand, and by CBI on the other hand regarding the discharged
’accused, vide order dated 29.07.2019 in Crl. MC no. 4442/2015,
5003/2015, 5005/2015, 5007/2015, 58/2017 & Crl. Rev. no.38/2016,
Hon’ble DHC remanded the matter back.

However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble
Supreme Court remanded the matters back to the Hon'ble DHC for
|reconsideration on the merits. The above judgment, however, indicates
| that the impugned order/judgment dated 29.07.2019 of the Hon'ble High
| Court has not been quashed and set aside only regarding the accused
who were discharged by this court and were petitioners before the
‘ Hon'ble Supreme Court, and it does not pertain to the accused against
whom charges were earlier directed to be framed.

‘ Therefore, the accused persons have sought clarifications on these
\aspects and the effect of the judgment dated 27.07.2022 in the pendmo
| Crl. Rev. Nos. 38/2016 of CBI and other connected petitions, i.e., Crl.
[M.C. Nos. 4442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017,
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However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble
Supreme Court remanded the matters back to the Hon'ble DHC for
considering the matters afresh on the merits. However, the above
judgment has nowhere indicated that the impugned order/judgment
dated 29.07.2019 of the Hon'ble High Court has been quashed and set
aside only regarding the accused who were discharged by this court in
this case and were petitioners before the Hon'ble Supreme Court, and it
was not regarding the accused against whom charges were earlief
directed to be framed.
Hence, the accused persons have sought some clarifications on the
above aspects and regarding the effect of the above judgment dated
27.07.2022 in the pending Crl. Rev. nos. 38/2016 of CBI and other
connected petitions, i.e., Crl. MC no. 4442, 4443, 4480, 5003, 5005

gSnecial Judge /\F'C A(ﬂ.) (CBI}'QQ
T mups | MLAs Cases) ‘
. Nature - Court Nol 512, Fifth Flopr,
SI | CNR No. and Cause title Whether State case, complaint Penal statutes involved No. of accused |Whether accused is sitting or tqrm rl. o Dateoft Cqubate of taking ‘
No ‘ case or closure report MP/MLA 044 ,.“,;\;insgty‘t‘ion cognizance |
1 Q DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 5 Former e 22,0013 25.02.13
i CB1/48/2019 IPC MP (CBI Court
2 ‘ CBI 13(2) r/'w 13(1)(d) of PC Act, Lucknow) |
Vs 1988
Dr. Keshav Kumar Aggarwal etc. T, N - - T By N Y - N L [, |
Date Detail of prosecution |Statement| Detail of defence | Date since [Whether there is any stay of proceedings ordered by superior court, Whether any |Expected date of
of [Stage witnesses of accused when matter if yes give detail interim orders | disposal of case
Framof the - has been are existing in
ing ofcase Whether posted for the matters
Char recorded final
ges B B ornot arguments o Tl Ry iy . 7 e 1l
Witness|Witnesses| Witnesse -No-
es cited | dropped - Although thefe is no stay, the progress of the matter is stalled -No- 4 Dispiosal within
examined because of the following reasons. two years from |
Vide order dated 07.10.2015, the 1d. Predecessor Court ordered the date of framing oﬁ
Form N/A N/A No N/A framing of charges against 3 out of 5 accused, while discharging the Hiarse
al remaining 2. j
charg On being challenged by the 3 accused who were charged on one
e yet hand, and by CBI on the other hand regarding the discharged accused,
to be vide order dated 29.07.2019 in Crl. MC no. 4442, 4443, 4480, 5003
frame 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl,
d Rev. no.38 & 25 of 2016, the Hon’ble DHC remanded the matter back.
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0.38 & 25 of 2016, which is scheduled for hearing before the Hon'bl

5007 of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl. Rev%
High Court on 16.03.2026.

l
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Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled ** Court on its own motion vs. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

]

The specific reasons, if any causing delay in disposal of the matter

#09.01.2026

Matter had to be adjourned because of pendency of
petitions before the Hon’ble High Court under nos.
Crl. M. C. No. 4442/2015, 4443/2015 as well as Crl.
M.C. 4480, 5003, 5005, 5007 of 2015, and Crl. Rev. P.
25/2016 & 38/2016 as well as 58 & 688 of 2017, the
matter had to be adjourned along with connected case
titled as CBI Vs. Ambumani Ramadoss, particularly in
view of order dated 19.09.2024 and 12.03.2025 passed
by Hon’ble DHC in Crl. M.C No. 4442 & 4443 of
2015, as the issue before Hon’ble DHC is whether the
order of DHC dated 29.07.2019 was set aside by
Hon’ble Supreme Court on 27.07.2022 only qua the
discharged accused or also qua the accused against
whom charges were ordered to be framed. Also in
view of orders of the Predecessor Courts dated
09.09.2022, 24.01.2025, and the order of this Court
dated 24.12.2025 until the above mentioned aspect is
clarified the matter cannot progress. The matter has
been adjourned to 28.03.2026, i.e. after the hearing
before Hon’ble DHC which is now scheduled on 16
March 2026.

Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC
688 of 2017, Crl. MC 58/2017, and Crl. Rev. no.38 and 25 of 2016 are pending
before the Hon’ble High Court. Additionally, documents of this file comprisé
approximately 1000 pages.

Although there is no stay, the progress of the matter is stalled because of the
following reasons.

Vide order dated 07.10.2015, the 1d. Predecessor Court ordered the framing of’
charges against 3 out of 5 accused, while discharging the remaining 2. On being
challenged by the 3 accused who were charged on one hand, and by CBI on the
other hand regarding the discharged accused, vide order dated 29.07.2019 in Crl.
MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl.
MC 58/2017 & Crl. Rev. no.38 & 25 of 2016, the Hon’ble DHC remanded the
matter back.

However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme
Court remanded the matters back to the Hon'ble DHC for considering the matters
afresh on the merits. However, the above judgment has nowhere indicated that the
impugned order/judgment dated 29.07.2019 of the Hon'ble High Court has been
quashed and set aside only regarding the accused who were discharged by this court
in this case and were petitioners before the Hon'ble Supreme Court, and it was not |
regarding the accused against whom charges were earlier directed to be framed.

Hence, the accused persons have sought some clarifications on the above
aspects and regarding the effect of the above judgment dated 27.07.2022 in the|
pending Crl. Rev. nos. 38/2016 of CBI and other connected petitions, i.e., Crl. MC
no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl. MC |

58/2017 & Crl. Rev. no.38 & 25 of 2016, which is scheduled for hearing before the |
Hon'ble High Court on 16.03.2026. J
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SI | CNR No. and Cause title Nature - Penal statutes involved No of accused Whether accused is ¢ ’Dateuf insflt‘u't on Mgl?ate of Cognizance
No Whether State case, sitting or former (N . - \S “’an ‘;lém
complaint case or closure MP/MLA ¢ '»'v~.1 0. D14, =4 COU}'Y
report 1 Reusc D‘x in " '
DLCT11-001856-2019 State Case U/S 120B IPC r/w 420 19 Sitting idfote 21.10.19 |
CBI-PC Act IPC Sec. 8 & 13(1)(d) of MP ?
3 CBI PC Act i
VS ‘
M/S INX Media Pvt. Ltd. ’ ¢ |
(CBI-417/2019) \
Date | Present Stage Detail of prosecution Stateme Detall of defence Date since Whether there is any stay of proceedmgs ordered | Whether Expected date
of witnesses nt of witnesses when matter by superior court, if yes give detail any interim | of disposal of
Fram accused - has been orders are case
ing of Whether posted for existing in
Char recorded final the matters
ges or not arguments
Witness | Witness | Witness Defence | Defence
es cited es es witness | witnesses
dropped | examin es cited | examine
ed d
Charg | Arguments on charge 124 N/A N/A N/A N/A N/A N/A Though there is no express stay, two of the -No- 3t Disposal
e yet (Main- accused persons have challenged the order of this within two years
to be 91 Court dated 26.10.2024, whereby the request of the from date of
frame Supp-1- accused persons to defer the hearing on the point of framing of
d 34) | charge until further investigation is completed by CBI charge.
' was dismissed. ] Documents  of
| (Few However, in view of the Order dated 20.08.2025 | this file
‘ witnesse in Crl. M.C. No. 8992 & 8993 of 2024 by the Hon’ble | comprises of
“ s are Delhi High Court, wherein the accused were ‘approximately
‘ common 3 permitted to request this Court to defer the hearing on 8,000 pages.
‘ the point of charge to a date after the date before
| ‘ Hon’ble DHC, the matter could not be heard at the
point of charge. The case was adjourned to|
02.02.2026. i.e., after the date fixed before Hon’ble!
I . . _L - o N | DHC, which is 30.01.2026. R L L el B




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled * Coﬁrgtf;b;! }t&p)\jlli motion vs. Union of India & Ors.”

below mentioned points have been added.
Short Summary of the work done in the case during the month

S - e ety
The Action plan formulated and the steps taken
for expeditious disposal of the case

A3k P ik
L\ ;OUr,
allai

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)

#22.11.2025

Previously, after disposing of IA No. 30 & 31 of 2025 regarding the supply of
deficient copies, list of unrelied documents, etc., and after removing those
deficiencies, the matter was fixed for charge. However, in view of the Order
dated 20.08.2025 in Crl. M.C. No. 8992 & 8993 of 2024 by the Hon'ble Delhi
High Court, wherein two of the accused were allowed to request this Court to
defer the hearing on the point of charge to a date after the date fixed by the
Hon’ble DHC, the matter could not be heard at the point of charge. The case was
therefore adjourned to 02.02.2026, which is after the date fixed before the
Hon’ble DHC, being 30.01.2026.

Note :- 01 Misc Application was disposed of in the month of January.

After filing the initial chargesheet on
18.10.2019 and summoning the accused persons,
along with supplying copies and disposing of’
applications u/s 207 Cr.PC, the matter was delayed
due to pending investigation. The supplementary
chargesheet was filed after more than five years, on
14.05.2025, including additional accused persons,
effectively reverting the case to an earlier stage of
supply of copies and scrutiny. The supplementary
chargesheet also states that investigation is still
ongoing regarding LRs sent overseas to different
countries.

Moreover, in view of the Order dated
20.08.2025 in Crl. M.C. No. 8992 & 8993 of 2024
by the Hon’ble Delhi High Court, wherein the
accused were allowed to request this Court to defer
the hearing on the point of charge to a date after the
Hon’ble DHC’s date, the case could not be heard
on the point of charge. It is adjourned to
02.02.2026, which is after the date fixed before the
Hon’ble DHC on 30.01.2026.

The case file contains approximately 8,000

pages.
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CNR No. and Cause title

DLC TT] -000207-2020

ED
VS
P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)

Nature -

Whether State case, complaint
case or closure report

Complaint case

ED

Date  Present Stage |

Detail of prosecution witnesses

Statement of

Penal statutes involved

U/S 3 & 4 PMLA

No. of accused |

Detail of defence :

Date since when

. [(VPa/ M AS CRSes) e
Whether accused is | .Qatszo,f, Eifth Fl Date of taking
sitting or former """ ‘in'st'rtutiolr,__‘!' n Oogggnizance
MP/MLA ~RC % Avenue District Court;
=77 T NEW Eh - T
Sitting 250820 24.03.21
MP
I
Whether there is any stay of Whether any | Expected date

court has directed |

matter before the Hon’ble HC was

|
\
of ‘ accused - ; witnesses matter has been proceedings ordered by superior |interim orders| of disposal of ‘
Frami Whether posted for final court, if yes give detail are existing in case ‘
ng of recorded or ‘ arguments the matters |
Charg | not | |
es oo - % k) o i L 777v4 L. A mem - o
i — . : [ I NE 1
Witnesses | Witnesse | Witnesses | Defence | Defence |
cited S examined witnesse witnesses‘ ‘
dropped ~ scited | examine ‘ ‘
3 ik '
Charge | Two accused 100 N/A N/A No | - -- N/A Yes. -Yes- Disposal within
s yet |companies based| Main-82 | ! One of the accused has challenged two years after
to be |overseas have n0t| Supp-1-18 ‘g ‘ ‘ the proceedings before Hon’ble framing of
framed | yet been served.| ‘ | DHC, where a stay has been granted charge. ‘
Additionally, one‘ \ ‘ ! \ directing the matter to be adjourned Documents  of
' of the accused has | ! l until after the hearing in the High this file|
challenged  the | Court, scheduled for 29.01.2026 comprises  of|
proceedings “ | ’ under Crl. MC. no. 9270/2024. The approximately
before  Hon’ble \ ‘ order dated 03.04.2025 instructed 15,000 pages.
‘ DHC, where a ‘ this Court to fix a date after that in
‘ stay has been ; | front of the Hon’ble HC.
granted and the \ Subsequently, on 13.05.2025, the i
|

the matter to be
adjourned  until | |

1the hearing in the \

adjourned to 13.08.2025, and later to
29.01.2026, with interim orders to
continue.
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d Cases) Therefore, the matter was
. cifth Floor, adjourned to  31.01.2026, in
[ A _“,."ég Court, accordance with the order of Hon’ble
‘ W \"'l"‘. : DHC dated 03.04.2025, 13.05.2025,
| | | | New Delhi and 13.08.2025.
| \
+ i
l
\
\
|

e T
[‘ 'High Court, now l
' scheduled for :

‘ 29.01.2026. ’ 1

Meanwhile, service of A-3 and
A-4, who are overseas companies, is
being effected.

| |
i o - — — il ————————— e — i - P =l = S—— | - S - e R S —— - - I ———

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled ** Court on its own motion vs. Union of India & Ors.”
below mentioned points have been added.

Short Summary of the work done in the case during the The Action plan formulated and the steps taken for | The specific reasons, if any causing delay in disposal of the
month expeditious disposal of the case matter
31.01.2026 - The order dated 24.03.2021, whereby the court to&
cognizance of the alleged offences, has been challenged by A-
Matter had to be adjourned to 28.02.2026, in view of the | before the Hon’ble High Court on the ground of lack of

order of Hon’ble DHC dated 03.04.2025, 13.05.2025, prosecution sanction under Section 197 Cr.P.C. The matter was

13.08.2025 & 29.01.2026 in Crl. MC no. 9270/24, which is still
pending before Hon’ble DHC and is listed for 20.02.2026,
wherein this Court was asked to fix the matter after it is heard by
Hon’ble DHC.

Meanwhile, service of A-3 and A-4, who are overseas
companies, is being done.

Note :- 01 Misc Application was disposed of.

adjourned to 31.01.2026, in view of the order of Hon’ble DHC
dated 03.04.2025, 13.05.2025, 13.08.2025 and 29.01.2026 in
Crl. MC No. 9270/24, which is still pending before Hon’ble
DHC and is listed for 20.02.2026. The court was asked to fix
the matter after it is heard by Hon’ble DHC.

Meanwhile, service of A-3 and A-4, who are overseas
companies, is being arranged. Additionally, the documents in
this file comprise approximately 15,000 pages.
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VISHAL GOGNE

Additional Sessions Judge

Special Judge (PC-Act), (CBl)-24
Rouse Avenue District Courts
New Delhi
Si CNR No. and Cause title | Nature - Penal statutes No. of | Whether accused is Date of institution \ Date of cognizance
No | Whether State case, involved accused sitting or former
| complaint case or i MP/MLA
1 | closurereport | j ‘
l DLCT11-000981-2019 | State Case 1467, 468, 471, 474, 201, 9 \ Former MLA 14.07.2017 1 03.08..2017
170, 120B of IPC and Sec|
4 State 8 of PC Act, 1988 ‘
Vs
Sukesh Chandrashekar etc. | |
’lPrese Detail of prosecution Statementl‘ Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pofthe Whether posted for in the matters
Chargescase recorded final
I o or not X arguments ; 7 9
\WitnessWitnesses Witnesses Defence | Defence Yes, Vide order dt. 14.12.2018 of Hon'ble Supreme Court of -Yes- -
es cited| dropped | examined ' witnesses |witnesses India in SLP (Crl.) No. 46619/2018 titled as B.Kumar Vs
“ cited |examined State and Vide order dt. 30.09.2019 of the Hon'ble High
PE 66 — 4 No I i) — lCourt of Delhi in Criminal Revisions no. 273/19, 1078/18,
) 1140/18 and 1121/18, the proceedings are stayed till date.
17.11.18
|
o S e adht gl R —

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

‘,Short Summary of the work done in the case durmg The Actlon plan formulated and The specnﬁc reasons, 1f any causmg delay in dlsposal of»
‘the month the steps taken for expeditious the matter |
‘ 'disposal of the case :‘

| 1.) The matter has been stayed by the Hon’ble Supreme Court of -- \It was stated by the counsel of the applicant / accused on the previous date, ‘3'

India. It was submitted by the Ld. Counsel for the accused that the that the matter is listed before the Hon'ble High Court of Delhi on
proceedings before the Hon’ble High Court are next listed on 06.08.2024. Interim orders have been continued.

02.02.2026 and the interim order was continued.
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